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TENDER NOTICE

Sealed Tenders are invited from
Developers for Redevelopment of
PARLE NANDANVAN Co-Operative
Housing Society Limited at 6, Ansari
Road, Vile Parle West, Mumbai 400
056. Interested Builders &
Developers collect the Tender
Document from the Chairman of The
Society, from 8th October 2020 to
15th October 2020 between 10.00 am
to 6.00 pm. Revenue Papers / Title
Papers and other Documents
inspection is available in the office of
the society onany working day.

Cost of Tender (Non-Refundable)
Rs.15,000/- by Cash / D.D. / P.O.
favouring “PARLE NANDANVAN Co-
Operative Housing Society Limited.
Last Day of Submission 16th October
2020 on or before 6.00 PM.

Date: 08-10-2020
Place: Vile Parle, Mumbai

Sd/
Secretary

PUBLIC NOTICE

Notice is hereby given that, Upon
demise of Ramchand H. Punjabi, Smt.
Lata Girdhari Punjabi is presently the
owner and substantially entitled to and
possessed of the said property , more
particularly described in the Schedule
written hereunder. Any person/s
having any right, title, interest, share,
claim or demand against, in, to or upon
the said Property and/or any part
thereof or against the said Property as
aforesaid, either by way of sale,
allotment, exchange, inheritance,
mortgage, charge, gift, trust,
maintenance, possession, tenancy,
lease, leave and license, lien or
otherwise howsoever or otherwise,
are hereby requested to make such
claim or objection known in writing
(along with all supporting documents
of such claim or objection) to the
undersigned at C-6, First Floor,
Convent View, 87, N.B. Patil Marg,
Chembur, Mumbai 400 071, within a
period of 14 (fourteen) days from the
date of publication of this Notice,
failing which it shall be construed and
accepted by my Client that there does
not exist any such claim or objection;
and the same shall be construed as
having been non-existent/
waived/abandoned.
THE SCHEDULE ABOVE REFERRED TO
All that Residential Premises bearing
Flat no.202, Second Floor
admeasuring 83.61 sg.mtrs Built up
Area (inclusive of balcony and door
sills) in “Safal Classic” Building, Plot
n0.36A, Collectors Colony, Chembur,
Mumbai 400 074 situated on Land
bearing C.T.S No0.435, 435/1 to 4,
Wadhavli Village, Kurla Taluka, M.S.D
assessed to Municipal Taxes by
Assessor and Collector, M (West)
Ward under Ward No.2085(33) and
Bldg UID No. MW04098600. The said
Building is a Ground plus Seven
Storey RCC structure constructed on
or about year 2011 with lift alongwith
10(Ten) Shares of Rs.50/- each fully
paid bearing distinctive nos. 41 to 50
(both inclusive) under Share
Certificate no.5 dated 1% July 2013
issued by Safal Classic Co-op. Hsg.
Society Ltd, a Co-operative Society
registered under the Maharashtra Co-
operative Societies Act,1960
under Regn.No.MUM/W
M/HSG/TC/10512/12-13/2012.
Mumbai dated this 8th October, 2020.
Sd/-
Nagbhushan Shetty
Advocate, High Court Bombay.
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PUBLIC NOTICE

NOTICE is hereby given that our client is intending to purchase from
K. RAHEJA PRIVATE LIMITED, a company incorporated under the
Companies Act, 1956 and having its registered office at Plot No. C-30,
Block 'G', Opposite SIDBI, Bandra Kurla Complex, Bandra (East), Mumbai
— 400 051 (“Developer”) the premises more particularly described in the
Schedule hereunder written (“Premises”) , free from all charges, liens,
mortgages etc., save and except the Mortgages (as defined below),
subject however to the terms of the no-objection certificate to be issued by
the Lender (as defined below).
The Developer has represented to our clients that the mortgage has been
created, inter alia, in respect of the Premises in favour of the Housing
Development Finance Corporation Limited (“Lender”) under Deed of
Simple Mortgage dated 29 March 2016 bearing registration no. BBE-
4/1614 of 2016 read with Deed of Simple Mortgage dated 29 March 2016
bearing registration no. BBE-4/1615 of 2016 read with the Deed of Simple
Mortgage dated 31 August 2018 registration no. BBE-3/7578 of 2018.
Any person having any claim in respect of the Premises by way of sale,
transfer, assignment, exchange, mortgage, charge, gift, trust, inheritance,
possession, lease, lien, maintenance, easement, or otherwise, is hereby
requested to make the same known in writing together with copies of
supporting documentary evidence to the undersigned, within 14 (fourteen)
days from the date hereof, failing which, any such claims or objections, if
any, will be considered to have been waived and/or abandoned and the
transaction will be completed without reference thereto.
SCHEDULE

(Description of the Premises)
Apartment bearing No 2201 admeasuring 1673square feet (i.e. equivalent
to 155.44 square meters) RERA carpet area together with the balcony
admeasuring 103 square feet (i.e. equivalent to 9.54 square meters)
attached to the net usable floor area of the said Apartment No 2201 and
on Apartment bearing No2202 admeasuring 3702 square feet (i.e.
equivalent to 343.83 square meters) RERA carpet area together with the
balcony admeasuring 173 square feet (i.e. equivalent to 16.04 square
meters) attached to the net usable floor area of the said Apartment No
2202 the 22nd floor of the building known as “Artesia” (together with the
use of the car parking spaces to be earmarked for the benefit of the said
premises), being constructed on portion of the leasehold Plot Nos. 249
and 249A of Scheme No. 52 bearing Cadastral Survey No. 2/1629 of
Lower Parel Division and the Plot No. 248B bearing Cadastral Survey No.
1A/1629 of Lower Parel Division, situate, lying, being and opp Hind Cycle
Baburao Pendharkar Rd., behind Glaxo TV tower Worli Mumbai - 400025.

Dated this 8th day of
October, 2020 Bilawala & Co
Advocates and Solicitors
For the Purchasers

Karim Chambers, 2™ floor,
Ambalal Doshi Marg, Fort,
Mumbeai - 400 023.

PUBLIC NOTICE

NOTICE is hereby given that our clients intend to purchase the under
mentioned Unit from Lotus GrihNirman Private Limited, a company
incorporated under the provisions of Companies Act, 1956 and having
its registered office address at 1301, Lotus Trade Center, New Link
Road, Andheri (West), Mumbai—400053.

All persons having any claim, right, title and/or interest in the
undermentioned premises or any part thereof by way of any Agreement,
sale, transfer, mortgage, charge, lien, encumbrance, gift, release, exchange,
easement, right, covenant and condition, tenancy, assignment, lease,
sub lease, leave and license, use, Development Agreement, Joint Venture,
possession, partition, trust, inheritance, outstanding taxes and/or
levies, outgoings & maintenance, attachment, lispendens and/or by virtue
of the original documents of title being in their possession or otherwise
in any manner whatsoever are hereby requested to make the same
known in writing to the undersigned, alongwith certified true copies of
documentary proof, having their office at 2ndfloor, Bhagyodaya
Building, 79, Nagindas Master Road, Fort, Mumbai- 400 023, within fourteen
(14) days from the date hereof, otherwise the transaction shall be completed
without any reference to such claim and the same will be considered as

waived.
THE SCHEDULE ABOVE REFERRED TO:

Unit No.1603 on the 16th Floor (i.e. 13th Floor as per the approved
plan) and 2 car parking spaces inMechanical Parking form in the
commercial building known as “Lotus Link Square”, constructed on
land bearing Survey N0.106-A and corresponding toCTS No. 195 (pt)
of Village Andheri, Taluka Ambivali, within the Registration District and
Sub-District of Mumbai Suburban District and situate at District D.N.
Nagar, Andheri (W), Mumbai—400053.

FOR M/S. MARKAND GANDHI & CO.

Sd/-
Advocates & Solicitors

Dated this 8th October, 2020.

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF UTTAM GALVA STEELS LIMITED

RELEVANT PARTICULARS

UTTAM GALVA STEELS LIMITED
29/03/1985

Registrar of Companies-
Maharashtra, Mumbai
L27104MH1985PLC035806

Name of corporate debtor

2. | Date of incorporation of corporate debtor
3. [ Authority under which corporate debtor

is incorporated / registered

4.| Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

UTTAM HOUSE, 69, P D 'MELLO ROAD,
MUMBAI MH 400009 IN

INVITING CLAIMS
Take notice that Shri Anand N. Pore
and Smt. Priti Anand Pore both
members of the Koyana Co-Operative
Housing Society Ltd. (regd.) of R ward
Gr. Mumbai holding Flat No. B/106
on 1st floor in building No.1 of
Narendra Complex of society situate
at S. P. Road, Vaishali Nagar Dahisar
East, Mumbai 400068. Shri Anand
Pore died on 10/02/2010 and Smt.
Priti Pore died on 04/09/2020 without
making any nomination.
Their sons 1) Shri Abhijit Anand Pore
and 2) Shri Aniket Anand Pore have
jointly applied for membership claiming
as the only legal heirs of deceased
member.
The Society hereby invites claims or
objections from all/ any person/s, heirs
or other claimants to transfer the share
& interest of the deceased member
unto above named applicants within a
PERIOD OF 15 DAYS from publication
of this Notice.
If no claims are received within the
prescribed period the society shall be
free to deal with the shares and interest
of the deceased members in the
manner as provided in the byelaws of

the society.
Y For and on behalf

Koyna Co-op. Hsg. Society Ltd.
Sd/- Hon. Secretary
Date: 08/10/2020

Place: Mumbai

PUBLIC NOTICE

NOTICE is hereby given to the public at large that our client Otis
Elevator Company (India) Limited is absolutely seized, possessed of
and is owner in respect of immovable property situated at Village
Ambazari, Nagpur, more particularly described in the Schedule hereunder
written (hereinafter referred to as “said Property”).

Our Client had purchased the said Property by a Deed of Sale dated
31 July 2003 described at Sr. No. 1 below. Our Client has lost and
misplaced the original title document more particularly the following
document (“Documents”) in respect of the said Property and are not
traceable despite sincere efforts:

(1) Deed of Sale dated 31 July 2003 registered with the Sub-registrar-1,
Nagpur City, at Sr. No. G 24 — 36/2004 executed between Mr Madhavrao|
Mahajani & 9 Ors through Mr. Jayant Patwardhan, M/s. J.P Constructions|
and Otis Elevator Company (India) Limited along with payment challan,
layout plan, Affidavit executed by Mr Madhavrao Mahajani & 9 Ors.

Our Client had also filed a Missing complaint before Bangur Nagar Police
Station, Goregaon being registered in the book no. 784/2020 dated 10 September
2020 inter alia to register the missing/misplaced of the original Documents.

If any person/s finds or has found the original of the aforesaid
Documents is requested to kindly return the same to the below mentioned
address or if any person is holding the original of the said Documents
by way of a claim of any nature over the said Property/our Client, shall
inform the same in writing along with authentic supporting documents to
the undersigned at the postal address mentioned below within a period of]
15 (Fifteen) days from the date of the publication of this notice, failing
which the claim of such person/s, if any, will be considered as
abandoned, surrendered, relinquished, released, waived off.

THE SCHEDULE ABOVE REFERRED TO:

Apartment No. 401, 4™ floor of Building/Block B, J. P Chambers standing
on land admeasuring 58931.543 sq. ft. being kh no. 109/2 & 110/1, city
survey no. 2195, ward 74, NMC house no. 222, division 8, Peth Madhav
Nagar, Mouza Ambazzari, South Ambazzari road, situated within the
registration dist. & sub- district of Nagpur, along with 1.299% undivided
sharre in the common/ restricted utility area and built up area being
787.08 sq. ft and balcony area being 134.92 sq. ft and open terrace.
Dated this 8th day of October, 2020

VM Legal

Advocates,

2nd floor, Oricon House, 12, K. Dubhash Marg, Kala Ghoda, Mumbai-23
vishal.maheshwari@vmlegal.in

original share certificate(s).

Z@Wmﬁig (m Union Bank

Head Office: 239, Vidhan Bhavan Marg, Nariman Point, Mumbai - 400 021.

NOTICE

Notice is hereby given that Share Certificate(s) of the Bank as detailed below are stated to have been lost and
the registered shareholder(s) of the said shares have applied to issue duplicate share certificate(s) in lieu of the

of India

IR B FTITT A Government of India Undertaking

W G

Pune- 411030. Email: milind kasodekar@kmdscs.com

MRM Associates, Company Secretaries,
71, Vijayanagar Colony, 2147, Sadashiv Peth,
Pune- 411030. Email: : milind kasodekar@kmdscs.com

20" October, 2020

10.| Address and e-mail to be used for correspondence
with the interim resolution professional

11.| Last date for submission of claims

12.| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21,
d by the interim resolution professional

POSSESSION
Bank Ltd. [

CIN :L85110KA1924PLC001128

XﬁX Karnataka

Head Office: Mangaluru-575002

Asset Recovery Management Branch Phone/Fax : 022-26300490 Mob:9654995410
First Floor,Manish Nagar Shopping Center, Azad ~ E-Mail : mumbaiarm@ktkbank.com
Nagar Post Office, Andheri (West), Mumbai-400053. Website: www.karnatakabank.com

Notice is hereby given that my clients
Mr. Keyur Ashwin Shah & Mr. Ankur
Ashwin Shah are negotiating with the
owners Mr. Manoj Dhanji Chheda & Mrs.
Heena Manoj Chheda for purchase of
Flat No.2002 on the 20th Floor of the
building known as Moksh Mahal Co-op.
Hsg. Soc. Ltd., situate on piece and
parcel of land bearing CTS No.555 (part)
of Village Nahur, situated at PK. Road,
Mulund (West), Mumbai- 400 080 (said
flat) and ten shares of Rs.50/- each,
bearing Nos. 431 to 440 (Share
Certificate No.44) of Moksh Mahal Co-
op. Hsg. Soc. Ltd. (the Said society),
(hereinafter referred to as the “Said
property”).

Mr. Manoj Dhanji Chheda & Mrs. Heena
Manoj Chheda jointly had purchased the
said flat from M/s. Enem Marketing Pvt.
Ltd., as per registered Agreement dated
25/08/2008, who had purchased from
M/s. Moksh Corporation as Sub
Developer and M/s. Sai Construction as
Developer/Confirming Party, vide
registered Agreement dated 02/08/2006.

Mr. Manoj Dhanji Chheda & Mrs. Heena
Manoj Chheda have taken a loan from L &
T Finance Limited against the mortgaged
of the said property.

Mr. Manoj Dhanji Chheda & Mrs. Heena
Manoj Chheda have sold the said
property to Mr. Haresh R. Majethia as per
registered Agreement for Sale dated 7th
January, 2019. The said Mr. Haresh R.
Majethia is now not interested in
purchasing the said property and hence it
is mutually agreed between both the
parties that a Cancellation Deed will be
executed and registered in due course of
time.

Any person/s except L & T Finance
Limited & Mr. Haresh R. Majethia having
any claim against or in respect of the said
property, membership rights of the
society or part thereof by way of
inheritance, mortgage, possession, sale,
gift, lease, lien, charge, trust,
maintenance, easement, transfer, licence
either educated in any litigation or
otherwise or any other right or interest
whatsoever, are hereby required to make
the same known in writing to the
undersigned at Office No. 3, 1st Floor,
Supriya Heights, PK. Road, Mulund (W),
Mumbai 80, within 14 days from the date
of publication hereof along with proof for
the said claim.

If no claim is made the transaction shall
be entered into without reference or
regard to any such purported claim or
interestin the said property which shall be
deemed to have been waived for all
intents and purposes and no binding on
the intending Purchaser/s.

Sd/-
VIVEK D. RAVANI
(ADVOCATE)
Place : Mumbai  Date : 08.10.2020

PUBLIC NOTICE

WHEREAS, the Authorized Officer of KARNATAKA BANK LTD., under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(hereinafter referred to as “said act”) and in exercise of powers conferred under Section 13(12)
of the said act, read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued the
Demand Notices under Section 13(2) of the said Act, calling upon the borrowers to repay the
amount mentioned in the notice within 60 days from the date of receipt of the said Notice.
S.No.1. Borrower/Mortgagors/Guarantors : 1) Mrs. Poojadevi Shivchand Vishwakarma
W/o Mr. Shivchand Alguram Vishwakarma and 2) Mr. Shivchand Alguram Vishwakarma S/o
Mr. Alguram Vishwakarma, Both are addressed at: A 303, Rose Garden, Pandurangwadi,
Siddhivinayak Nagar, Mira Road East, Thane-401107, Date of Demand Notice :
29.02.2020, Account No. TL A/c No.5097001600033801, Amount Demanded:
Rs.13,28,984=00. Present Balance: Rs.14,32,416=00 (Rupees Fourteen Lakhs Thirty
Two Thousand Four Hundred Sixteen Only) in TL A/c No.5097001600033801 as on
10.09.2020 plus future interest & costs from 10.09.2020. Description of the inmovable
property : All that part and parcel of Flat No.303, admeasuring 42.37 Sq. mtrs built up area
on the third floor in the 'A" Wing of the building known as 'Rose Garden Co-operative
Housing Society' situated near Siddhivinayak Nagar, Pandurang Wadi, Mira Road (East),
Thane. The said building is constructed on land bearing S.No.131, Hissa Nos.2, 5, 7 at
Village Mira Road, Tal. & Dist. Thane and bounded by East: by Hiral Green, West: by
Krishan Co-operative Housing Society Limited,North: by C/D/E wings, South: by Talao.
S.No. 2. Borrower/Mortgagors/Guarantors: 1) Mr. Shivchand Alguram Vishwakarma S/o
Mr. Alguram Vishwakarma and 2) Mrs. Poojadevi Shivchand Vishwakarma W/o Mr.
Shivchand Alguram Vishwakarma, Both are addressed at: A 303, Rose Garden,
Pandurangwadi, Siddhivinayak Nagar, Mira Road East, Thane- 401107 Date of Demand
Notice : 13.02.2020, Account No. PSTL A/c No.5097001800046201., PSOD A/c No.
5097000600014101.,DPN A/c No. 5097001000019801 Amount Demanded:
Rs.36,79,154=02. Present Balance: Rs.40,29,678=02 (Rupees Forty Lakhs Twenty Nine
Thousand Six Hundred Seventy Eight and Paisa Two Only) i.e Rs.11,77,308=00 in PSTL
Alc N0.5097001800046201 as on 17.09.2020 plus future interest & costs from 16.09.2020,
Rs.19,70,846=02 in PSOD A/c No.5097000600014101 as on 30.09.2020 plus future
interest & costs from 01.10.2020 and Rs.8,81,524=00 in DPN A/c No0.5097001000019801
as on 30.09.2020 plus future interest & costs from 01.10.2020. Description of the
immovable property : 1) All that part and parcel of Flat No.202, admeasuring 27.983
Sq.mtrs Carpet area and terrace area 4.5 Sq.mirs on the 2nd floor of the building known as
‘Sai Krupa Residency' constructed on land bearing Plot No.50, situated at Sector 18PT,
Ulwe, Taluka Panvel, Dist. Raigad and bounded by East: by Passage, West: by Open
Space, North: by Open Space, South: by 201.

2) All that part and parcel of Flat No.303, admeasuring 42.37 Sq. mtrs built up area on the
third floor in the 'A" Wing of the building known as 'Rose Garden Co-operative Housing
Society' situated near Siddhivinayak Nagar, Pandurang Wadi, Mira Road (East), Thane.
The said building is constructed on land bearing S.No.131, Hissa Nos.2, 5, 7 at Village Mira
Road, Tal. & Dist. Thane and bounded by East: by Hiral Green, West: by Krishan Co-
operative Housing Society Limited,North: by C/D/E wings, South: by Talao.

The borrowers/mortgagors/guarantors having failed to repay the amount, notice is hereby
given to the borrowers/mortgagors/guarantors in particular and the public in general that the
undersigned being the Authorised Officer has taken possession of the properties described
above in exercise of powers conferred on him under Section 13(4) of the said Act read with
Rule 8 of the said Rules on this 05th October 2020. The borrowers/mortgagors/ guarantors
in particular and the public in general are hereby cautioned not to deal with the properties
and any dealings with these properties will be subject to the charge of KARNATAKA BANK

13.] Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14.| (a) Relevant Forms and Weblink: http://www.ibbi.gov.in‘home/download

6. | Insolvency commencement date in 1* October, 2020. Order received by Interim " . .
respect of corporate debtor Resolution Professional on 6” October, 2020 Sr. |Folio No. Name of the Share Distinctive Numbers | No. of | No. of Share
7.| Estimated date of closure of 4" April, 2021 (180 days commencing from No. Shareholder(s) Certificate No. From - To Shares | Certificate(s)
insolvency resolution process 6" October, 2020) 1 | 0028052 | Ram Shankar
8. [ Name and registration number of the insolvency Mr. Milind Kasodekar .
professional acting as interim resolution professional | IBBI/IPA-002/IP-N00116/2017-18/10285 Keshari 33750 - 33751 | 283374701-283374900 200 2
9. | Address and e-mail of the interim resolution MRM Associates, Company Secretaries, i f _
professional, as registered with the Board 77, Vijayanagar Colony, 2147, Sadashiv Peth, 2 |0078085 | Vimala Gopinath 108905 290890201-290890300 100 !

Place : Mumbai
Date :07.10.2020

The Bank shall proceed to issue duplicate share certificate(s) in lieu of the above lost share certificates, ifno
objection/claim is received within 15 days from the date of notice. Any objection/claim in this regard can be
lodged with the Registrar & Share Transfer Agent (RTA) of the Bank - M/s Datamatics Business Solutions
Ltd, Unit: Union Bank of India, Plot No. B-5, Part B, Crosslane, MIDC, Andheri (E), Mumbai - 400093.
Tel:022-66712238, Fax: 022-28213404, E-mail: kamlesh_tiwari@datamaticsbpm.com

Forfurtherdetails, please visit Bank’s website www.unionbankofindia.co.in

For Union Bank of India
Company Secretary
Investor Services Division

(b) Details of authorized representatives
are available at:

Physical Address:

MRM Associates, Company Secretaries, 77,
Vijayanagar Colony, 2147, Sadashiv Peth,
Pune- 411030

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of a corporate insolvency resolution process of the UTTAM GALVA STEELS
LIMITED on 1st October, 2020 (order received by Interim Resolution Professional on 6th
October, 2020).

The creditors of UTTAM GALVA STEELS LIMITED, are hereby called upon to submit their
claims with proof on or before 20th October, 2020 to the interim resolution professional at the

THE MALAD

REGD. & CENTRAL OFFICE : 6, ‘Sujata’, 1st Floor, Rani Sati Marg, Malad (E), Mumbai-400 097.
Tel. No.: 2883 8636, 2880 8551, 2882 9586, 2882 99481 Fax: 2880 35171
E-mail: accounts @ maladbank.com Website : www.maladbank.com
MAIN/4_8057 & 27_7039/430/2020-21

SAHAKARI BANK LIMITED

Date : 23/07/2020

DEMAND NOTICE

LTD, VAZIRANAKABRANCH.
Date: 05.10.2020 Place: Mumbai AUTHORISED OFFICER

Phoenix ARC Private Limited
Regd Office : Dani Corporate Park, 5th Floor, 158, C.S.T Road,

Kalina,Santacruz (E), Mumbai -400 098, Tel : 022- 68492450,

Fax : 022- 67412313 CIN: U67190MH2007PTC168303;

Email: info@phoenixarc.co.in Website: www.phoenixarc.co.in
POSSESSION NOTICE [RULE 8 (1)]

(For Immovable properties described below)
Whereas, the Authorized Officer of Janata Sahakari Bank Limited, under the Securitisation and
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 (said Act) and in
exercise of powers conferred under Section 13(12) read with Rule 3 of the Security Interest,
(Enforcement) Rules, 2002 (said Rules) issued a Demand Notice dated 09th July, 2015 calling
upon Rameshwar Textiles (Borrower), Mr. Deviprakash Ramsevak Tiwari (Guarantor/ Mortgagor),
[Mrs. Poonam Deviprakash Tiwari (Guarantor/Mortgagor), Mr. Narsaiah Rajayya Gajulal
(Guarantor/Mortgagor), Mrs. Sharada Narsaiah Gajula (Guarantor/Mortgagor), Mr. Vilas Narsaiah
Gajula (Guarantor/Mortgagor), Mr. Sunil Lakhnath Singh (Guarantor), Mr. Durgesh Narayan
Ramsevak Tiwari (Guarantor) (the Borrower and the Guarantors/Mortgagors are hereinafter
referred to as “Borrowers”) to repay the amount mentioned in the notice being Rs.
14,32,53,161.36/- (Rupees Fourteen Crores Thirty Two Lakhs Fifty Three Thousand One
Hundred Sixty One and Thirty Six Paisa Only) as on 30.06.2015 with future interest at con-
tractual rate along with incidental expenses, cost, charges etc. until payment/realization within 60
days from the date of receipt of the said notice.

Whereas subsequently, Janata Sahakari Bank Limited has vide Assignment Agreement dated
26th March, 2018 assigned all its rights, title, interest and benefits in respect of the debt due and
payable by Borrowers arising out of the facilities advanced by Janata Sahakari Bank Limited to
|the Borrowers along with the underlying securities to Phoenix ARC Private Limited, acting in
its capacity as Trustee of Phoenix Trust FY 18-8 (hereinafter referred to as “Phoenix”).
Therefore, in view of the said assignment, Phoenix now stands subrogated in the place of the
Janata Sahakari Bank Limited and Phoenix shall be entitled to institute/continue all and any pro-
ceedings against the Borrowers and to enforce the rights and benefits under the financial docu-
ments including the enforcement of guarantee and security interest executed and created by the
Borrowers for the financial facilities availed by them.
The Borrowers having failed to repay the amount, notice is hereby given to the Borrowers and the
public in general that the undersigned being the Authorized Officer of Phoenix has been handed
over the symbolic possession of the mortgaged property described herein below.
The Borrowers in particular and the public in general is hereby cautioned not to deal with the prop-
erty and any dealings with the property will be subject to the charge of Phoenix ARC Private
Limited acting in its capacity as Trustee of Phoenix Trust FY 18-8 for an amount of]
Rs.14,32,53,161.36/- (Rupees Fourteen Crores Thirty Two Lakhs Fifty Three Thousand One
Hundred Sixty One and Thirty Six Paisa Only) as on 30.06.2015 with future interest at con-
tractual rate along with incidental expenses, cost, charges etc. until payment/realization within 60
days from the date of receipt of the said notice with interest and other charges as applicable.
(The Borrowers attention is invited to provisions of sub-section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets)

Schedule
Property No. 1: Shop no.l admeasuring 178.00 Sq.ft. built up area on the Ground floor,
Rameshwar krupa CHSL., constructed on the land bearing S.No.175 of village Kamatghar,
Mumbai —Agra Road, Taluke Bhiwandi owned by Mrs. Poonam Deviprakash Tiwari.
Property No. 2: Plot of land bearing survey no. S.No.34/1, 33/3A/1 admeasuring about 601.58
sq. mtrs. area alongwith construction thereon admeasuring 21598.00 sq.ft. build up area of village
Karivali, Taluka Bhiwandi District Thane owned by Mr. Deviprakash Tiwari
Property No. 3: Residential Flat no. 402 admeasuring 995 sq. ft. buildup area on the 4th floor of
|the building known as ‘Dhammapratik Heights' constructed on the land bearing S no. 33 Hissa No.
5 of village kamatghar at Mumbai-Agra Road, Bhiwandi, District Thane owned by Mrs. Poonam
Deviprakash Tiwari.
Property No. 4: Residential Flat no. 302 admeasuring 480 sg. ft. built up area on the 3rd floor of
|the building known as ‘Rameshwar Krupa CHSL' constructed on the land bearing S. no. 175 of vil-
lage Kamatghar, Taluka Bhiwandi, District Bhiwandi, District Thane owned by Mr. Deviprakash
Ramsevak Tiwari.
Property No. 5: FSI premises for residential cum commercial purpose admeasuring 775.92 sq.
mirs. area over the ground floor of the building bearing Municipal House No. 1393, Narpoli — 2
named as ‘Ramchandra Patil Complex’ with the rights to construct up to first floor constructed on
|the land bearing survey no. 29/1, 142/2 paiki, Plot No. 18 of village Napoli, Taluka Bhiwandi Dist
Thane owned by Mr. Narsaiah Rajaiah Gajula, Mrs. Sharada Narsaiah Gajula & Mr. Vilas
Narsaiah Gajula

Sdi-
Authorized Officer

Date: 5th October 2020 Phoenix ARC Private Limited

Place: Bhiwandi, Thane (Trustee of Phoenix Trust-FY18-8)

Tel No. +91 22 49242584, E-mail ID : investorinfo@globaledu.net.in,
Website : www.globaledu.net.in

NOTICE

Notice is hereby given pursuant to the provisions of Section 110 of the Companies
Act, 2013 (the Act’) read with Companies (Management and Administration) Rules,
2014 (the ‘Rules’), Regulation 44 of the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015 and in terms
of General Circulars No.14/2020 dated April 8, 2020 and No. 17/2020 dated April
13, 2020 issued by Ministry of Corporate Affairs (MCA), the Company is seeking
approval of the members through Notice of Postal Ballot on businesses related to:

i) Capitalization of Reserves and Issue of Bonus Equity Shares of the Company;

ii) Migration of Specified Securities [Equity Shares] of the Company from SME
Exchange [NSE EMERGE] to the Main Board of National Stock Exchange of India
Limited [NSE];

In view of the above mentioned General Circulars issued by MCA in relation to

“Clarification on passing of ordinary and special resolutions by companies under

the Companies Act, 2013 and the rules made thereunder on account of the threat

posed by COVID - 19, the Postal Ballot Notice along with Explanatory Statement
thereof is being sent through electronic mode to all the members whose names
appear in the Register of Members / List of Beneficial Owners as on Friday, October

02", 2020 (‘Cut-off date'), and such shareholders has been considered for the

purpose of e-voting.

Please note that no physical dispatch of physical copy of Notice of Postal Ballot to
the members of the Company and no physical Ballot Form will be accepted by the
Company as per the above mentioned MCA Circulars. The Company has sent postal
ballot notice along with explanatory statement on Wednesday, October 07, 2020
through e-mail to the members, whose email id is registered with the company or
depository participants. Voting rights shall be reckoned on the paid-up value of
shares registered in the names of the Members as on Friday, October 02, 2020.

The members whose email id are not registered with the Company or Depository
Participant as on Cut-off date are requested to register their email id by sending an
email citing subject line as “ Global —Postal Ballot Registration of Email id” to the
Registrar and Transfer Agent at joyv@bigshareonline.com or to the Company’s at
investorinfo@globaledu.net.in. with the name of the Shareholder(s), folio No.s/DP
Id or Client ID and No of Equity Shares held from the email address they wish to
register to enable them to exercise their vote on special businesses as set out in the
Postal ballot Notice.

The Company has engaged the services of CDSL for providing e-voting facility to all
its Members. The e-voting facility is available at the link www.evotingindia.com.
Members are requested to note that e-voting period begins on Thursday, October
08, 2020 at 10.00 Hrs and ends on Friday, November 06, 2020 at 17:00 Hrs. The
detailed procedure for voting has been provided in the Postal Ballot Notice. The
members are requested to communicate their assent or dissent through e-voting
system on or before 5.00 p.m. on Friday, November 06, 2020.

The notice of Postal Ballot along with explanatory statement and other annexures is
displayed by the Company on its website www.globaledu.net.in and on the website
of CDSL www.evotingindia.com . The members who have not received the Postal
ballot notice can download the same from the website of the Company
www.globaledu.net.in or can write to the Company through an email at
investorinfo@globaledu.net.in.

The Company has appointed Y. N. Kanojiya & Co., Chartered Accountant (Firm
Registration No. 144428W), Nagpur, as the Scrutinizer for conducting the Postal
Ballot process and e voting in fair and transparent manner.

The results of the Postal Ballot along with Scrutinizer’s Report will be announced on
or before Sunday, November 08, 2020 by the Chairman or any Director authorized
by the Chairman of the Company and shall be communicated to the Stock Exchange
where the Equity Shares of the Company are listed and would also be displayed on
the Company's website www.globaledu.net.in

In case of any query, members may refer to the Frequently Asked Questions (FAQ’s)
and e-voting user manual, the same is available at the download section of
https://www.evotingindia.com or contact CDSL by email at
helpdesk.evoting@cdslindia.com. Members may also contact at
investorinfo@globaledu.net.in to address the grievances connected with the
voting by postal ballot including e-voting.

For GLOBAL EDUCATION LIMITED
SD/-
CS Preeti Pacheriwala

Company Secretary
ICSI M. No. FCS 7502

Always A Step Ahead

Date : 08" October 2020,
Place : Mumbai

address mentioned against entry No. 10. 1 [M/s. Maruti Goods Movers Pvt. Ltd.
The financial creditors shall submit their claims with proof by electronic means only. All other Directors : Mr. Anil Jugalkishore Surolia Borrower
creditors may submit the claims with proofin person, by post or by electronic means. Mr. Abhijeet Anil Surolia
Afinancial creditor belonging to a class, as listed against the entry No. 12, (NOT APPLICABLE) 419/D, Joshiwadi, Kalbadevi Road, Mumbai 400 002.
shall indicate its choice of authorised representative from among the three insolvency 2 [Mrs. Kavita Anil Surolia Surety No.1
professionals listed against entry No.13 (NOT APPLICABLE) to act as authorised A-502, Gokul Heights, Thakur Complex, Kandivali (East), Mumbai 400 101. i
representative of the class [specify class]in Form CA. 3 [Mrs. Parmatmadevi Jugalkishore Surolia
Submission of false or misleading proofs of claim shall attract penalties. A-503, Gokul Heights, Thakur Complex, Kandivali (East), Mumbai 400 101. Surety No.2
Sdi- 4 [Mr. Anil Jugalki_shore Surolia o ) Surety No.3
Date : 6* Oclobar. 2020 ~ MILIND KASODEKAR A-502, Gokul Heights, Thakur Complex, Kandivali (East), Mumbai 400 101. i
Place:Pune |BB|/|PA-QS;;:?-SSS%USBB1p7r?1f§715(|)02r;3| 5 |Mr. Abhijeet Anil Surolia Sl ; Surety No.4
A-502, Gokul Heights, Thakur Complex, Kandivali (East), Mumbai 400 101. i
6 [M/s. Maruti On Board Courier Services Pvt. Ltd. Surety No.5 &
419/D, Joshiwadi, Kalbadevi Road, Mumbai 400 002. Mortgagor
Dear Sir/Madam,
G I-o BAL ED UCATI 0 N I.I M ITE D Sub: Demand Notice U/s. 13[2) of the Securitisation And Reconstruction of Financial Assets &
Enforcement of the Security Interest Act, 2002.
Registred Ofic gm‘ce 'N%“i%m?;”F};:r'-;z;l‘]‘”zd?;g panchratna CHSL Ref.  Your Overdraft A/c No.27/7039 and Term Loan A/c No.4/8057 at our Main Branch.
ghggl&k M. P Marg, Opera House, Girgaon. Mumbai - 400004, Maharashira - India. You No.1 a Private Limited Company approached us for financial assistance and as per your request,

Only] under A/c. No. 4/8057.

to the said credit facilities granted.

hereunder written.

we have granted to you through our Main Branch an Overdraft Limit of Rs. 70,00,000/- [ Rupees Seventy
Lakh Only] under A/c. No. 27/7039 & a Term Loan limit of Rs. 2,00,00,000/- [ Rupees Two Crores

The Overdraft facility was sanctioned for a period of one year & renewed it from time to time. The Last
renewal was held on 13.11.2018 & the same was convey to you vide our sanction Letter dated 16.11.2018
which was duly acknowledged by you & all the guarantors. The Term Loan was sanctioned & repayable for
a period of 120 months. The entire Credit facilities were sanctioned to you against the Securities of assets
creating security interest by way of Registered Mortgage of Office No. 1, Neel Sagar Apartment, TPS-V,
Shradhanand Road, Vile Parle (East), Mumbai 400 057, admeasuring 1580 sq. ft. carpet area and
owned by M/s. Maruti OnBoard Courier Services Pvt. Ltd. You No. 2, 3, 4 & 5 have stood as Sureties

You No. 6 are the owners of the Secured assets and sureties to the credit facilities. You No.1 is the
Private Limited Company and borrower. The relevant particulars of the said Credit facilities granted is
mentioned in Schedule A hereunder written. You have availed the financial assistance with an undertaking
for repayment of the said financial assistance in terms of the said agreement/documents.

You No. 6 has also created mortgage by way of deposit of title deeds creating security interest in
favour of the Bank for advance given to you No.1. The documents relating to such mortgage are also stated
in Schedule B. The relevant particulars of the Secured Assets are specifically mentioned in Schedule C

The Said financial assistance is also secured by the personal guarantees of you No. 2, 3, 4, 5 & 6 as
mentioned above. Despite our repeated requests, you No. 1 have failed to bring down the outstanding balance
in Overdraft account within limit. This resulted into an overdue of Interest/Principal in Overdraft Account to
the tune of Rs.19,38,556.14 in Overdraft Account & Overdue of Rs.40,52,989/- in Term Loan account as on
30.06.2020. Since the Overdraft Account is continuously overdrawn for more than Three months and also the
Term Loan is showing overdue for more than three months, the your accounts has been classified as Non-
Performing Assets as on 10.06.2019 as per the prudential Norms formulated by the Reserve Bank of India
consequent to the default committed by you in repayment of Principal Debt and Interest thereon.

Therefore, we hereby call upon you U/s.13 [2] of the Securitisation & Reconstruction of Financial
Assets & Enforcement of Security Interest Act, 2002 by issuing this Demand Notice to discharge your
liabilities stated hereunder to the Bank within 60 days from the date of this Notice. Your total outstanding
liabilities due and owing to the Bank is sum of Rs. 2,22,25,054.14 [Rupees Two Crore Twenty Two Lacs
Twenty Five Thousand Fifty Four and paise Fourteen Only] in both Overdraft and Term Loan account
as on 30.06.2020. You are also liable to pay the future interest at the contractual rate on the aforesaid
amount together with penal interest, incidental expenses, cost charges etc., from 01.07.2020 onwards.

If you fail to repay to the Bank the aforesaid amount with further interest and incidental expenses
costs as stated above in terms of this Notice U/s.13 [2] of the Act. We will exercise all or any of the
rights detailed under sub-section [4] of section 13 and other application provision of the said Act. Please
note that this Notice is without prejudice to our rights to initiate actions or legal proceedings as it deems
necessary under any other applicable provisions oflaw.

Please take note that after receipt of this Notice, You No.6 shall not transfer by way of sale, lease,
or otherwise the said secured assets as referred in the said Notice without obtaining written consent of
the Bank, as provided U/s.13 [4] of the said Act.

SCHEDULE = ‘A’

Description Overdraft No. 27/7039 Term LoanA/c No. 4/8057
Sanctioned Amount Rs. 70,00,000/- Rs.2,00,00,000/-
Outstanding Principal as on 30.06.2020 Rs.85,58,033.54 Rs.1,16,83,640/-
Interest as on 30.06.2020 Rs.3,80,522.60 Rs.16,02,858/-
Total Outstanding as on 30.06.2020 Rs.89,38,556.14 Rs.1,32,86,498/-
SCHEDULE = ‘B’

S;'_ Description of the Documents Overg;e;;togéc No. Term I"‘(/):(;'s?/c No.

1 |Demand Promissorry Note 27.11.2018 30.07.2013

2 |Surety Bond signed by the Guarantors 27.11.2018 30.07.2013

3 |Undertaking signed by Loanee & Guarantors 27.11.2018 30.07.2013

4 |Continuing Security Letter 27.11.2018 N.A.

5 |Loan Agreement N.A. 30.07.2013

6 |Guarantee Letter 27.11.2018 30.07.2013

7 |Deed of Extension of Registered Mortgage. 01.12.2018 01.12.2018

SCHEDULE = ‘C’

Description of Property - Secured Assets

—_

Courier Services Pvt. Ltd.

. |Registered Mortgage of Office No.l, Neel Sagar Apartment, TPS-V, Shradhanand Road, Vile Parle
(East), Mumbai 400 057, admeasuring 1580 sq. ft. carpet area and owned b Mis. Maruti On Board

Copy to Sureties :- 1. Mrs. Kavita Anil Surolia
2. Mrs. Parmatmadevi Jugalkishore Surolia
3. Mr. Anil Jugalkishore Surolia
4. Mr. Abhijeet Auil Surolia
5. M/s. Maruti On Board Courier Services Pvt. Ltd.
The Secretary : Neel Sagar Apartment CHS. Ltd.
TPS-V, Shradhanand Road, Vile Parle (East), Mumbai- 400 057.

FOR THE MALAD SAHAKARI BANK LTD.
Sd/-
[Mr. Ishwardas Lalwani]
Authorised Officer
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CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

| HAVE CHANGED MY NAME FROM
AMRIN IRFAN KOTHARI TO AMRIN AQIB
WAHAB KHAN AS PER AADHAR CARD NO:
9078 2513 1682. CL-100308

| HAVE CHANGED MY NAME FROM
RAMYA KARUNAKARAN TO MRS. RAMYA
KRISHNAN ANIL AS PER DEEDPOLL
AFFIDAVIT NO.WN 619745 DATED:
06/10/2020 CL-101

| HAVE CHANGED MY NAME FROM SANA
BANO AFTAB ALAM SHAIKH TO SANA
BANO AFTAB ALAM SALMANI AS PER
GAZETTE NO. (M-2031454) CL-107

| HAVE CHANGED MY NAME FROM
MEGHA CHAKRABORTY TO MEGHA
GANGULI AS PER AFFIDAVIT.  CL-125

| HAVE CHANGED MY NAME FROM
DAXABEN DINESH SAGOTIA OR DAKSHA
DINESH SAGATHIA TO DAKSHA DEEPEN
VALSUR AS PER DOCUMENT _ CL-316

| HAVE CHANGED MY NAME FORM
RAMESHBHAI VALJIBHAI VALSUR TO
RAMESH VALJIBHAI VALSUR AS PER
DOCUMENT CL-316 A

| HAVE CHANGED MY NAME FROM
BUSRA BANO RIFAKAT ALI SAYYED TO
BUSHRA BANO RIFAYAT ALI SAYYAD AS
PER DOCUMENT. CL-8238B

| HAVE CHANGED MY NAME FROM
PRAMOD KUMAR RAJBIR SINGH TO
PRAMOD SINGH RAJBIR SINGH AS PER
GAZETTE NO.( M2035363) CL-823C

| HAVE CHANGED MY NAME FROM
MUKESHKUMAR ~ MAHENDRAKUMAR
DOSHI TO MUKESH MAHENDRAKUMAR
DOSHI AS PER DOCUMENT.  CL-823 D

| HAVE CHANGED MY NAME FROM
NEVILLE GODREJ FORMERLY KNOWAS
NEVILLE GODREJ UNWALLA TO NEVILLE
GODREJ AS PER DOCUMENT. _ CL-823 E

| HAVE CHANGED MY NAME FROM SOHEB
SOHAIL SIDDIQUI TO SHOEB SOHAIL
SIDDIQUI AS PER DOCUMENT.  CL-823 F

| HAVE CHANGED MY NAME FROM
PAVANKUMAR ARVIND KHANDELWAL
TO PAWAN ARVIND KHANDELWAL AS
PER AFFIDAVIT. CL-852

| HAVE CHANGED MY NAME FROM
MOHAMMED NADEEM SHARIF AHMED
TO MOHD NADEEM SHARIF AHMAD
SALMANI AS PER AFFIDAVIT.  CL-852 A
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| HAVE CHANGED MY NAME FROM MEGHA
SHIVAJIRAQ THORAT TO MEGHA ABHIJEET
CHAVAN AS PER AFFIDAVIT. CL-852 B

| HAVE CHANGED MY NAME FROM GYANI

YOGESHKUMAR ~ MISHRA TO GYANI

YOGESH MISHRA AS PER AFFIDAVIT.
CL-852 C

| HAVE CHANGED MY NAME FROM SUGRA
FARZANA FAHEEM ANSARI TO SUGRA
FARZANA FAHIM AHMED ANSARI AS PER
AFFIDAVIT DATED-30/09/2020.  CL-852 D

| HAVE CHANGED MY NAME FROM
FAHEEM ABDUL QAYYUM ANSARI /
FAHEEM ANSARI TO FAHIM AHMED
ABDUL QAYYUM ANSARI AS PER
AFFIDAVIT DATED-30/09/2020. CL-852 E
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| HAVE CHANGED MY NAME FROM FAHIM
AHEMED ANSARI TO FAHIM AHMED
ABDUL QAYYUM ANSARI AS PER
AFFIDAVIT DATED-30/09/2020. CL-852 F

WE MR. MOHAMED RAUF ABDUL LATIF
MANORIA AND MRS. SAMINA MOHAMED
RAUF MANORIA HAVE CHANGED OUR
MINOR SON'S NAME FROM MOHAMMED
KAMIL MOHAMMED RAUF MANORIA TO
MOHAMED KAMIL MOHAMED RAUF
MANORIA AS PER AFFIDAVIT. CL-852 G

| HAVE CHANGED MY NAME FROM

NILESH ~ BABULAL ~ SHETH TO
NILESHKUMAR BABULAL SHETH AS PER
DOCUMENT CL-318

| HAVE CHANGED MY NAME FROM
MOHAMMED RAUF ABDUL LATIF MANORIA
TO MOHAMED RAUF ABDUL LATIF
MANORIA AS PER AFFIDAVIT.  CL-852 H

| HAVE CHANGED MY NAME FROM
SHAIVAL NILESH SHETH TO SHAIVAL
NILESHKUMAR ~ SHETH AS  PER
DOCUMENT CL-318 A

| HAVE CHANGED MY NAME FROM
SAMINA MOHAMMED RAUF MANORIATO
SAMINA MOHAMED RAUF MANORIA AS
PER AFFIDAVIT. CL-8521

| VIMLESH KUMAR HAVE CHANGED MY

NAME TO VIMLESH SARVAJIT DUBEY AS

PER AADHAR CARD NO: 442360795439
CL-387

| HAVE CHANGED MY NAME FROM
SAJIDBHAI HAROONBHAI BHURNIA TO
SAJID HAROON BHORANIYA AS PER
AFFIDAVIT. CL-852J

| HAVE CHANGED MY NAME FROM MOHD
ALTAF MOHD SALEEM MIYAOOR TO
ALTAF MOHAMMAD SALIM MIYANOOR
AS PER AADHAR CARD NO: 9968 2960
2633. CL-425

| HAVE CHANGED MY NAME FROM
FAREEDA MOHAMMED SALIM TO FARIDA
MOHAMMAD SALIM MIYANOOR AS PER
AADHAR CARD NO: 7096 7443 5250.
CL-425 A

| HAVE CHANGED MY NAME FROM
LALITKUMAR NARAYAN BANDEKAR TO
LALIT NARAYAN BANDEKAR AS PER
AADHAR CARD NO: 6141 8600 2928.
CL-425B

| HAVE CHANGED MY NAME FROM
YASMIN KHATUN MOHAMMAD IMRAN
TO YASMEEN MOHD IMRAN KHAN AS
PER AFFIDAVIT CL-541

|, NANDKUMAR DAGADU BHILARE S/0
DAGADU GANAPTI BHILARE RESIDING AT
A-2 INDRAPRASTHA ANUSHAKTI NAGAR
MUMBAI -400094 MAHARASHTRA HAVE
CHANGED MY NAME TO NANDKISHOR
DAGADU BHILARE AS PER AS AFFIDAVIT
WY 544643 DATED 1ST SEPT 2020.

CL-584

| HAVE CHANGED MY NAME FROM
ABHISHAKE TIWARI TO ABHISHEK
TIWARI AS PER DOCUMENT. CL-823

| HAVE CHANGED MY NAME FROM BANI
ABHISHAKE TIWARI TO BANI SANT AS
PER DOCUMENT. CL-823 A

| HAVE CHANGED MY NAME FROM KEYA
MADHVANI TO KEYA SINGH AS PER
AFFIDAVIT. CL-852 K

| HAVE CHANGED MY NAME FROM
MOHAMMAD FAHIM TO MOHAMMED
FAHIM KAMRUL HODA SHAIKH AS PER
AFFIDAVIT. CL-852 L

| HAVE CHANGED MY NAME FROM SAJDA
PARWEEN TO SAJDA KHATOON AS PER
AFFIDAVIT. CL-852 M

VIDE AFFIDAVIT DATED 19-3-20 AT
JAMSHEDPUR, |, PRAMOD CHHOTALAL
VYAS / PRAMOD VYAS / PRAMOD C
VYAS, S/0 LATE CHHOTALAL VYAS,
R/0:43-A, INNER CIRCLE ROAD,
CONTRACTORS ~ AREA,  BISTUPUR,
JAMSHEDPUR-01 HAVE CHANGED MY
NAME AS PRAMOD KUMAR VYAS.
PRAMOD CHHOTALAL VYAS / PRAMOD
VYAS / PRAMOD C VYAS / PRAMOD
KUMAR VYAS - ALL IS ONE AND SAME
PERSON. CL-889

| HAVE CHANGED MY NAME FROM
ABDUL SATTAR MOHAMMED QASIM TO
ABDUL SATTAR MOHD KASAM SAYYED
AS PER DECLARATION CL-914

| HAVE CHANGED MY NAME FROM ABAS
KHAN TO ALl ABBAS SAFDAR AHMED
KHAN AS PER DECLARATION _ CL-914 A

| HAVE CHANGED MY NAME FROM
SONAM CHIRAG GOHIL TO SONAM
MUKESH LODHIA AS PER AADHAR CARD
NO: 5508 1990 6264. CL-940

PUBLIC NOTICE

This is to inform you that my client
Mr.Mahendra Naran Choudhary, is
negotiating and intends to purchase the
Room premises being Situated at, pitch hut
no. 1-15/ 28, Anand Nagar, Chawl No.1,
Prabhat Colony, Santacruz (East), Mumbai-
400055, More specifically mentioned in the
schedule below, from Mr. Derick Joseph
Dsouza. That if any person or persons have
any claim or rights title or interest in the
below mentioned property may inform the
undersigned  with necessary documents
within 14 days from the publication hereof
failing which all objections if any may be
deemed to have been waived.

SCHEDULE OF THE PROPERTY
pitch hutno. 1-15/28 , Anand Nagar, Chawl
No.1, Prabhat Colony, Santacruz (East),
Mumbai-400055 within the jurisdiction of
H/East Municipal Ward.

Dated this 8th day of October 2020
Sd/-

Adv.Vikram.B.Singh
G-19, Uday Building, Opposite Yoga
centre, Santacruz (East),
Mumbai- 400 055.
Mobile: 9869239001

TENDER NOTICE

Sealed Tenders are invited from
Developers for Redevelopment of
PARLE NANDANVAN Co-Operative
Housing Society Limited at 6, Ansari
Road, Vile Parle West, Mumbai 400
056. Interested Builders &
Developers collect the Tender
Document from the Chairman of The
Society, from 8th October 2020 to
15th October 2020 between 10.00 am
to 6.00 pm. Revenue Papers / Title
Papers and other Documents
inspection is available in the office of
the society on any working day.

Cost of Tender (Non-Refundable)
Rs.15,000/- by Cash / D.D. / P.O.
favouring “PARLE NANDANVAN Co-
Operative Housing Society Limited.
Last Day of Submission 16th October
2020 on or before 6.00 PM.

Date: 08-10-2020 Sd/
Place: Vile Parle, Mumbai Secretary
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District Deputy Registrar, Co — operative Societies , Mumbai City (3)
Competent Authority
under section 5A of the Maharashtra Ownership Flats Act, 1963 ,
MHADA Building Ground Floor , Room No. 69, Bandra ( E) , Mumbai 400 051 Public
Notice in Form XIII of MOFA (Rule 11(9)(e)) Before the Competent Authority

Application No. 64 of 2020

Panchtantra Il Co-operative Housing Society Limited;

Survey No.25 (part), Old CTS No.1201(Part) New CTS No.1200/1(Part )Versova,

Andheri (West, Mumbai 61

... First Applicant
Panchtantra Heights Co-operative Housing Society Limited
Survey No.25(Part), Hissa No.1, CTS No.1200/1 Yari Road Varsova, Andheri (West),
Mumbai 61
... Second Applicant
Versus
1.Devchand Narayan Kaskar
..... Opponents
2.Chandrabai Narayan Kaskar
3. Pandhari Narayan Kaskar
4. Yashwant Narayan Kaskar
5.RamchandraNarayan Kaskar
6. Rajani Narayan Kaskar
7.Rajeshwari Pandhari Kaskar
8. Karanraj Pandhari Kaskar
Allhaving common address at
PlotNo.C SurveyNo.25 (Part), HissaNo.1Old
CTSNo. 1201(Part), New CTS No.1200/1, Village Versova
TalukaAndheri, Mumbai 61
9. Shri. Usman GaniMoosa Haji Patrawala
10. Saeeda Yacoob Patrawala
Having Common address at:
PlotNo.C Survey No.25(Part), Hissa No.1 Old
CTS No.1201(Part), New CTS No. 1200/1, Village- Versova , Taluka Andheri, Mumbai 61
11.M/s. Jaycee Construction Co.,
(APartnership Firm)
Panchtantra, Off Yari Road, Varsova, Andheri (West),
Mumbai 54
And
501 Prim Plaza,
5" Floor, Next to Asha Parekh Hospital
S.V.Road, Santacruz West
Mumbai 400054
PUBLIC NOTICE
1) Take notice that the above application has been filed by the applicant under Section 11
under the Maharashtra Ownership Flats (Regulation of the Promotion of Construction,
Sale Management and Transfer) Act, 1963 and under the applicable Rules against the
Opponents above mentioned.
2) The applicant has prayed for grant of certificate of entitlement of Unilateral Conveyance
of land bearing CTS. No.1200 /1/4 of village Versova land admeasuring 3878.30
sq.meters situated at Plot C , bearing survey No.25 (Part ), Hissa No.1 Taluka Andheri (W)
Mumbai 61 in favour of the Applicant society.
3) The hearing in the above case has been fixed on 12.10.2020 at 3.30 pm.
4) The Promoter/ Opponent /s and their legal heirs if any, or any person / authority wishing
to submit any objection, should appear in person or through the authorized representative
on 08.10.2020 at 3.30 pm before the undersigned together with any documents, he / she /
they want/s to produce in support of his / her objection / claim / demand against the above
case and the applicant/s is / are advised to be present at that time to collect the written
reply, if any filed by the interested parties.
5) If any person/s interested fails to appear or file written reply as required by this notice,
the question at issue / application will be decided in their absence and such person/s will
have no claim, object or demand whatsoever against the property for which the
conveyance /declaration/order is granted or the direction for registration of the society is
granted to the applicants or any order / certificate/ judgment is passed against such
interested parties and the matter will be heard and decided ex-parte.
By Order,
For District Deputy Registrar,
Co-operative Societies, Mumbai City (3),
Competent Authority u/s 5A of the MOFA, 1963

AE 3 BdE-9R HP I[HACCA TR HRURT TR Dl
iz At varliva fRoidt adte wdweme aiuse suftt &gAR, cute
AAUBIB! FAA TUNBHE [ALNAAG S HARAG o Yehar . R 3iaretar,
020 ASH (Fe 3B AR FAR AAT 3t / cneelt Actepte Adiae 3uga
R A AHFGEA STl Uegeilal Ulel Std 3R 31l 31en eI
$- AT 32 AR AR aet et 313,

TRTA Bl Bt ARt TAATRN TRUSBIGAR HUetiel JAHRAGE Ul Aqutbal
BIUAL Te21 Sl Uieiet! SUR A1gt 31t Uetal Aqubies! B busiigi TbRet
SR AE. HUEE AR &, 9 3R, 2020 Asht U AJUBED! J
TENBIEHD [EEHE DU FAAHE A Sl SR AS! DU fehal
Rt widhdess ez 3mR @ien $Aa @R TEdid 313, aXT YHAR
2. 2 3ifataR 020 Ash AR AQ Aleetcn AR US- 310 FER AAGEI
BB O SISel.

S AHHEE SAA TAD BUeteps feba Eutizedt widRideess ®e 3ile arzien
Sieuiigpa =M et fstzer 318 grewr wate=mn joyv@bigshareonline.com
et Ueeer fepan spusti=t investorinfo@globaledu.net.in @ $8iet Uecaiar eutet
AAUBDB! FAAd AHE DBAGAD AW AR A A ARTARR FLHA
BTIRATER et atigun 22 ST S UecAaet HIIEREB I o1, B3N BaHieb |
Bt st Roan arende st suftt weET TR AE wE @ “Global - Postal
Ballot Registration of Email id** &t fa@ =9g &t 3nactt $Aet MR Alafiga
Bt el faeieht 3.

B U Hd AHIIA $- AT FRAeN JUHe! HS LARAS! ANETATART
Jan gjafareen 3ugd. www.evotingindia.com =t fStaz $-Adee Jfaen 3ucte 312,
ANHGGR aAle LNt Y, $-ATSE Bleaeh ISR f&. ¢ 3iiaeiar 020 Ash ABE!
90.00 TSI F Bree 3 AR . § AR, 2020 A ARIHG 08:00 ATHA
e, AASET AR T cure Aqubieden Jaad el et 3ug. AeratEn
farsielt 31 a5t it it At andht foban AT $-FAaaE AUCHER YHAR . &
AR, 020 A ARIBH 08.00 AT o =Y @ B,

Ut AAUBIEBAE T eBR0IcHeb e 31t 5w uRidiee swuetzzn www.globaledu.netin
@ AdaRABER 3Nt MSteATa = www.evotingindia.com = AbaRRIBER
golfeR 3R, S HeARTA TUH ATUGIED! Jaa fHasiett @, A ARG BUEAN
www.globaledu.net.in a1 ABRABEAHA 31358 BFH AbAld (bdl
investorinfo@globaledu.net.in = AT UmaR Hueien AN @R fag
lebeld.

Tl AAUBEB! s Ul $-Aest forwugt it urReLls Ul wsTRIE
BHUlA q. Tel. Belliotn 30 HUs, ARE 3ibEde (BA AR @ ez
9888 W), SToTgR At THeARR FgUs forgmt et 8.

THEAETRE IFACAG U AGUBIDA fiepiet At f&. ¢ Agar, 2020 Asht
e cgdt stz sezanaEr o siftuga Boic B AaewsiER
PUAD AANE! JRAEE 3HE A Kb Uil Falat sleet 3 Bueizn
www.globaledu.net.in =N Febaziesiar 3Fet vt Bl stiget.

BHIHE el AR, AGE ARAR [TaRS SO 9ea (Twras] =) 3t
- FACT ARDBTN Ho3TeTal Fget €135 21epet, A hitps://www.evotingindia.com
S S3AcAIS [T 3ucte 3igd foban nEteawaeht helpdesk evoting@cdslindia.com
QR AUD AY A $-FANGERAG TUT AUBIDER FAdgrenelt At sractean
BRI forare weverAE Fez=Eh investorinfo@globaledu.net.in a2 Fues ey
TeBl.

ICSI M. No. FCS 7502

0ICICI Bank

oTRAT Braferd: IR do 1., d% aviel, o= g8 Acx, TiRka Sh
TS ST, G"rla Wam@ﬁﬁ 319)'\& g, a$- YoooR3

(ﬁwc(a)ﬁm@a‘ﬁ%m)
RITR Az fadhiaRar

PR TFATHS TR0/ TS RO 3MMelt 3R,

RiicrIRierT afs Repae Sifth hRFTRITE SRIgH 31 THhRIHC 3t RIagRE Sevwe PRI R0 0 R 8 ™ ¢ (&) =1
TRASIIR TATaR Hrerra $—feetra fasht e

I AN AT FIAT: TR M TR ZiT 2T SuaTeT A 3118 Y Wiett auf eteft wiraR dremrr Sit Ryagars
AT UET AT SIS I 1.3 SifRreprt i+t eetr arge ot
SRy 3R I 3R ST SR MR Y, ST A S SRSt I AT SR BIUTR 3MTR, T Uit Wieht QUATT 37Tel ST

PUBLIC NOTICE
General Publicis hereby inform that my
clients 1) Mrs. Payal Chetan Chawda
& 2) Mr. Chetan Harsukhlal Chawda
agreed to purchase the Flat bearing no.
101, 'B' wing, 1* floor of the building
known as 'KODAY APARTMENT' of]
KODAY-B Co-op. Hsg. Soc. Ltd.,
Situated on land bearing CTS.
No.163/164, Village-Kurar, Taluka-

Borivali, MSD having address at Datta

& wiamﬁé%/rs mﬁwmﬂf@m Aurarh ,F{?‘(Wi aa) By forema Mandir Road, Malad (E), Mumbai 400
——— Gk !EI;F: 4 R T 097, admeasuring 300 Sq.fts.

Pol @S BHD 32%%? T I I equivalent to appx. 27.88 sq. mtrs.

3 from 1) Mr. Anand Appaya Naik, 2) Mrs.

(21) (@) () [€D) (€] (3%) [CD) Vasanti Ravindra Kamath & 3) Mrs.
1. |3l A AT (PoiGRM) | Tefe i wo 3, AT 3z z AR AR Bharathi Nagaraj Kamath Owners /
sff Agere Feller aredt (7g— |Toien, BART 2o, AT e | 33R%, 3¥,00, [ ov,R0R0 [y, 00 Vendor and legal heir of late Mr.
) SRl ME, GIRTART | 890/~ | ooo/- Appaya Govind Naik and late Mrs
IIGIQ(_‘" Elaﬁ_"‘lg:\’q'ﬁfq (% 0Q~ooa' . pp y Vi : : . .

Terp eI 0 0 0] 0] 01 |Gol— ¥4 03, HOFMG | aifecrR z B Rio0 Girija Appaya Naik. My client states
8 .o ¢ TR HeR o, 030  3.¥°, oq:o0 RE that the said Owners/Vendors,

wfd) ooo/- ; represented that they have not

B fosaTa FTRUS - (https://disposalhub.com) H. AGeH AT TRIe ffics. a1 foea wwrdrean

JSATECER ST PRUATT J565. TRVIGR /AR T 3. egdar 3, 00 S HEATHIH 4.0 0 Tf TG e

R : eI o¢, RoRo
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I T IR e @R TG JIRTSCHTN . AIegaR k3, o0 sh §. 0R.00 TG SurSiean &Ry wReT=a
RIS 55 qreig - S W FobedT SASTHE A1ER BRUl IALAH M. HUAT Alg BT, SR AU SSIGRAT
JSATSSHT T T TR H1GY x0T e, FeRigd Ffier sdmasT ud smaflema=itamy & s, as
ASTET, T 98 HeR, TR S TS STaes, ¥Hiegt, THarISie, 38— g, Ha$- ¥o00R3 IV 3. AlgaR 3, R0%0

mortgage or encumbered the property.
Anyone having any interest, right,
claim on the said flat of whatsoever
nature including mortgage, charge,
heirship, tenancy or so, may lodge the
same in my office along with
documentary evidence within 15 days
from the publish of this notice, failing
which such claim / objection/s will be

RISHT HEATRTST 4. 0 0 ATTONYHT AT AT Aclies. FATUN G IFIDH / g Tehepeios St/ diat ** saRftamaRitamy
den fsfAes gicar =1e §ag AY <7 AT BT
ueviiEfta, fooama o @ ot fhar ffder R axvaneht e ok
It b fSAICSHT VI0¥RAUURY/ CRRY]ULOEY TR fhaT 7 Fads Al Wi fafice
R92003%%33/]¢ 200 IRRRE/ 02 ¥¥RIIRIF AR AYDh 1.
PR AlG BT T AT ToFAT {. VAT AT TIeRe fS3fAes . aifoitalt 3ie dhorie nrreee forfacs., 3.
difefies gur Eeg raege forfaes aiewies weR ATeHrre s Gt AU 31re 31

PIURTE! PHROT T T PO a1 v At Raepror ffar AreRorT st mitigr siftrpraies Irdia e, fashean
farega orcff @ iRt T ¥eT, https:/iwww.icicibank.com/ndp4s.

deemed to have been waived off and
my clients shall be at liberty to proceed
with the deal. Sd/-
Place: Mumbai Mr. R. A. Trivedi
Date:8/10/2020 (Advocate for Purchaser)
C-27, 1st Floor, Dwarkesh CHS Ltd.,
Rani Sati Road., Nr. Railway Station,
Malad (East), Mumbai - 400 097.
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF UTTAM GALVA STEELS LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor UTTAM GALVA STEELS LIMITED
2. | Date of incorporation of corporate debtor 29/03/1985
3. | Authority under which corporate debtor Registrar of Companies-
is incorporated | registered Maharashira, Mumbai
4.| Corporate Identity No. / Limited Liability L27104MH1985PLC035806
|dentification No. of corporate deblor ‘
5.| Address of the registered office and UTTAM HOUSE, 68, P D 'MELLO ROAD,
principal office (if any) of corporate debtor MUMBAI MH 400008 IN
B. | Insolvency commencement date in 1" October, 2020, Order raceived by Interim
respect of corporate debtor Resolution Professional on 6" Octaber, 2020
7. | Esfimated date of closure of 4" April, 2021 (180 days commencing from
insolvency resclution process 6" October, 2020)

8. | Name and registration number of the insolvency Mr. Milind Kasodekar
professional acting as interim resolution professional | IBBI/IPA-002/1P-NOO116/2017-18/10285

9. | Address and e-mail of the interim resolution MRM Associates, Company Secretanes,
professional, as registered with the Board 77, Vijayanagar Colony, 2147, Sadashiv Peth,
Pune- 411030. Email: milind kasodekar@kmdscs.com

10.] Address and e-mail to be used for corespondence | MRM Associates, Company Secretaries,

with the interim resclution professional 17, Vijayanagar Colony, 2147, Sadashiv Path,
Pune- 411030. Email. : milind. kasodekar@kmdscs.com
.| Last date for submission of claims 20" October, 2020

12.| Classes of creditors, if any, under clause {b)
of sub-section (6A) of section 21, e
ascertained by the interim resolution professional
13.| Names of Insolvency Professionals

identified to act as Authorised
Representative of creditors in a class

(Three names for each class)

14, (a) Relevant Forms and Weblink: hitp-ifwww.ibbi.gov.inlhome/downloads
(b) Details of authorized representatives Physical Address:
are available at: MRM Associales, Company Secrefaries, 77,
Vijayanagar Colony, 2147, Sadashiv Peth,
Pune- 411030

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of a corporate insolvency resolution process of the UTTAM GALVA STEELS
LIMITED on 1st October, 2020 (order received by Interim Resolution Professional on 6th
October,2020).

The creditors of UTTAM GALVA STEELS LIMITED, are hereby called upon to submit their
claims with proof on or before 20th October, 2020 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, (NOT APPLICABLE)
shall indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 (NOT APPLICABLE) to act as authorised
representative of the class [specify class]in Form CA.

Submissicn of false or misleading proofs of claim shall attract penalties.
=i Sd/-
: MILIND KASODEKAR
Date : 6" October, 2020 Interim Resolution professional
Place : Pune IBBI/IPA-002/IP-N0O0116/2017-18/10285
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